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Order of the Tribuna' 

Issue notice to show cause as to 

why a contempt proceeding shall not be 

initialed against the alleged contemners 

as prayed for by the petitioners. Notice 

is returnable by one month. 

List on 23.3.98 for sho.j cause and 

further orders. 

Office to take steps immediately. 
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Await service report. List it on 

21-4-98 for orders. 

Member 	 Vjce-Ch rman 
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Notes of the Registry 
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This 	contempt 	petition 	wa 

filed for nonl-complian.ce. of. the o ~ det  

and direction given by this 

in Original App1icatjon, Np.274/95 01 
22.2.1996. Mr A. Ahmed, learned counsel 

for the petitioner submits that that 

the order has since been complied with. 

Heard Mr S. Ali, learned Sr. .C.G.S.C. 

He also informs that the order has 

since been complied with. 

In view of the above there is 

no iground to proceed, with the contempt 

petition. Accordingly the Contempt 

Petition is álosed. 	 , 

Mem er 	 V 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 	
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GUIIAHATI BENCH:GUWAHATI. 
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I 

CC 2!1T EMPT PET IT_If !N QJ.92 

In 	Np. 274 of 1995 

IN TiIE MATTER LL 

A Petition under Section 17 of .  the 

Central Administrative Tribunal Act, 

1985 praying for punishient of the 

Conténriers for non_compliance of the 

judgment & order dtd. 222_96 passed 

by the HOn'ble Tribunal in O.A. No. 274 

of 1995 and which was affirmed by the 

HOn'bl.e Supreme Court of India on 17th 

February, 1997 vide Civil Appeal No. 

1572 of 1997. 

 -AND 

iLIjiE MAT TER..i: 

Shri D.K. Borah & 29 Others 

-Versus- 

Union of India & Others. 

- AND - 

IN THE_MU ER__tJE. 

Shri Drone Kante Borah 

C.S.B.O. ,Grade  

0ffice Of the Administrative Commandant, 

Statior Head Quarter, 

(Contd,) 
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P.O..- Rangapahar, 

Dimapur, Nagaland., 

... PETITIONER. 

0 

-Vera- 

1) 

Secretary Defence, 

Government of India, 

New Delhi, (North Block ). 

2). Col. K.I. Singh, 

Administrative Commandant, 

Station Head Quartet, 

P.O,-Rangapahar,via_ Dimapur, 

Nagaland. 

I. .. 	 LWDEWYS  
CO NT E MN ERS 

The humble petition of the 

above named petition : 

MOSTRESPTflLLY SHEWETH: 

That your petitioner and 29 Others filed 

the Original Application No. 274 of 1995 before this 

HÔfl'ble Tribunal praying for payment of 1) Special 

Duty allowance, 2) HOuse Rent allowance, 3) Special 

Compensatory, (Remote locality) allowance in and 4) 

Field Service Concession 	which the Petitioners 

are legally entitled 

That the Hon'ble Tribunal, after hearing 

on both sides was pleased to pass the judgment & order 

dated 22_0296 directing the Respondents including 

the RespOndents/Cntemner to pay following reliefs 

to the petitioners 
(Contd.) 
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1) 	The respondents are directed to pay the 

Special Duty Allowance .  (S.D.A.) from 01-1208 to 

such applicants who were appointed outside the 

North Eastern Region but have been pOsted in North 

Easter RegiOn, Special Duty .  Allowance (SDA) with 

effect from tb date of actual posting in Nagaland 

on Or after 01-12-88 as the case may be in respect 

of each applicant and continue to pay the same gO 

long as the concession is admissible. Aerears frOg 

the date of actual postin9 in Nagaland On or after 

01.12.88 upto date to be paid within three months 

from the date of receipt Of this order 

The 5pecial Compensatory (Remote Locality) 

Allowance (SCA) (RL) the Respondents are directed 

to be paid with effect from 01.10.86 from the date Of 

actual posting in Nagaland on Or after $*s 	1.10.4 86 

and continued to pay the same gO long as the c°nceesi°n 

is admissible . Arears of the S.C.A(RL) from the 

date of actual posting in Nagaland oa or after 1.10.86 

upto date to be paid within a period Of three months 

from the date of communication of this order 

It was directed that Field Service EOnce-

gSjOfl should be paid to the applicant with effect 

from 01-04-93 • The same - was to be paid with effect 

from 01-04.93 or from the date Of actual posting to 

each of the -alplicant upto data and to continue to 

give the same go long as admissible 

The respondents are also directed to pay 

House Rent Allowance to the applicants at the rate 

as was applicable to the Central Government employees 

(Contd.) 
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in B, B_i, B 2 Class cities/town for a period 

from O11o86 or from the actual date of pasting as 

the case may be in respect of each applicant upto 

280291 and at the rate as may be applicable from 

time to time as from 01-03- 91 uptO date and to con 

tinue to pay the same at the rate prescribed here-

after • Arears to  be paid accordingly subject to the 

adjustment Of the amount as may have already been 

paid to the respective applicants during the period 

towards I.R.A. Arears to be paid as early as practi 

cable but not later than a period Of three months 

from the date of communication  of  this Order to the 

Res pondents. 

Annexure- I is the photocopy of HOn'ble 

Central Administrative Tribunal's Judgment 

in 0 .A. l'Jo 274/95 dated 2202-96. 

3) 	That your petitioner beg to state that 

the respondents/contemner in 0 .A. ND. 274/95 has also 

filed a Special Leave Petition before the HOn'ble 

SUpreme Court against the judgment and order pass in 

274/95.on 22nd February,1996. The Special 

Leave Petition which has been numbered as Civil Appeal 

No. 1572/97 aJ.Ongwith Other similar nature of tk 

cases before the 	Supreme Court of India. The 

HOn'ble Supre Court of India finally dispOsed the matter 

with Other 0 similar cases and the Apex Court has finally 

affirmedA the judgment Of this HOn'ble Tribunal by 

its judgment and Order dated 17-02-97 

(Contd.) 
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Annexure-2 is the photocopy of the HOn'ble 

Supreme Court's Judgment in Civil Appeal 

No •  1572 of 1997, 

4 	 That your petitioner beg to state 0 that 

after getting the Hon'ble Supreme Court Judgment in 

Civil AppealNo. 1572/97, your petitioner f.led an 

app.ication dated 2-4-97 befOre the RespOndent/ 

contemnerX No.  2 requesting him to  impliment the 

• 

	

	judgment of the Hon'bleTribuna1 in 0 .A. No. 274/95 

which are affirmed by the Hon'ble Supreme Court in 

• 	Civil AppealN 0, 1572/95 dated 1 7-2_97. 

Annexure... 3 is the type copy Of the appli-

cation submitted by the petitioner to the 

Respondent No 2, 

5) 	That your petitioner begs to state that 

the respondents/contemners has paid Only the Field 

Service Concession as per HOn'ble Court's Judgment 

to the PetitiOners. But they have not yet paid the 

Other three allowances , i.e., House Rent Allowance, 
('S  

Remote Locality Allowance , Special Duty Allowance 

as per the HOn'bl 	 Judgment & Order 

6) 	
That your petitioner begs to state that the 

Respondents after receiving the application at Anne 

xure-3 has not taken any t positjv9 steps to imple-

ment the judgment Of the HOn'ble Tribunal which was 

affirmed by the Hon'ble Supreme Cou r t of India O 

17-02_97 

7) 	That Your Pe±itioner begs to state that 

after getting no reply from the Respondents/Cont em0 r3  

• 	 (Contd.) 
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• 	 - 5(a) 	— 

the petitioner sent a registered Advocate Notice dated 

4_8_97 to the Reapondents requesting him to implement 

the judgment of the Ron'hle Court. 

Annexure-4 is the photocopy of the Advocate Notice 

Dtd. 4_8_97 sent by the Petitioner's Advocate to the 

Respondents. 

Annexure-4(.a) is the photocopy of the receipt of the 

Registered letter by the Postal Department. 

7.a) That it is worth to mention that earlier petitioner 

has filed a contempt petition ,  against the Respondents 

before this Ron'ble Court which has been numbered as C.P.. 

No.36/96 But on 12-2-97 it was withdrawn by the petitions: 

due to pendency of the Special Leave Petition before the 

HOn'ble Supreme Court against the judgment 'and order dtd. 

22-2-96 passed by the HOn'ble Tribunal in O.A.No.274/95, 

The H°n'ble Tribunal's order dtd. 1-2-97jn C,P.Na.36/96 

has given the liberty to the petitioner to file fresh peti 

tion and hence he has filed this fresh contempt petition 

before this Hon'ble Tribunal. 

8) That your petitioner bets tp state that, inspiteof 

ô\  these clear directions by ,  this,Hon'ble Tribunal and HOn'ble. 
.4'  

Supreme Court of India the Respandents/Contamners have 

deliberately not complied' with the judgment and order with 

a rotive behind' and no steps ha s  yet been taken for payment. 

of the reliefs given by the H°n'ble Tribunal and Hon'.ble 

- 	 Supreme Court to the petitioners. 

9). That-your petitioner begs to state that the Respondents 

fcontenn.ers have shown complete disregard,disobedince to 

this Hon'blCout and have not cared to ca rry Out the 

judgment/direction pa's s ed by the HOn'ble Tribunal and the 

Supreme C°rt of India till today and this amount to 

seriobs contempt of court and they deservB the punishment 

for willful .... 
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disobedience , disregard for non...implementat ion Of 
A 

the judgment and order passed by the HOn'ble Tribunal 

in C.A. No. 274/95 f9-r Wh-ih they deter-ye pun-ish-ment. 

That your petitioner submits that unless 

they are hold up in case Of Contempt the Contemner 

will not impliment the judgment & Order passed by 

this HOn'ble court and as such, it is a fit case 

that the contember should be directed to  appear before 

the HOn'ble Tribunal and to explain as to why they 

have not implement the judgment of this HOn'ble 

Tribunal 

That your petitioner submits that both the 

respondents/contemners deliberately and intentionally 

disobeyed and dishonoured the judgments and Order 

Of this HOn'ble Court and hence both of them are 

liable to be punished under the provision of Contempt 

of Court proceedinge. 

That your petitioner begs to submit that, 

he has filed this petition bona fide and for tiz. 

the ends of justice. 

Under the facts and circumstances 

mentioned above, it is therefore, respect-

fully prayed that your Lordehips may be 

pleased to admit this petition and issue 

Contempt Notice to the Respondents/Contemners 

to show cause as to why they should not be 

punished under Section 17 Of the Central 

(Contd.) 



\O 

8 - 

Administrative Tribunal Act, 1985 , or 

pass such any Other order. or orders as  

the Hon'b].e Tribunal may deem fit and 

proper. 

Further, it is prayed that in View 

of the deliberate negligence and disobe_ 

dience to Carry Out the HOn'ble Tribunal's 

order , the Contemner should be asked to 

appear in person before this Hon'ble Tribunal 

to explain as to why they should not be 

punished for contempt Of Court. 

And for this act of kindness your petitioner as in 

duty bound shall ever pray 

Pq  
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DRAFT CH&EL  

The applicants aggrieved for non-

compliance and non-payment of 5.D.A.., H,R,A.,SCA(RL), 

and F.5.C, in terms of the H°n'ble Tribunal's judgment 

and order dated 22-02-96 passed in C.A. No,  274/95. 

The contemners/Respondents has willfully, deliberately 

violated the judgment & Order passed in O,A. No, 274/95 

by not implementing the direction contained therein 

till date, Accordingly the Respondents/ COntembers 

are liable for contempt of court proceeding and severe 

punishment thereof as provided for under the law. 

They may also be directed to appear personally and 

reply the charge of this Hon'ble Tribunal 
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AFFID&iL 

1, Shri Drone Kanta Borah Civilian Switch 

Board Dperator ,rade - II , serving under the Admini-

strative CommandantStatjon Head Quarter, P.C.- Ranga-

pahar do hereby solemnly .af firm and declare as follows:.. 

That I am the applicant No.1 in the 0 .A. 

No. 274/95 and also petitioner of the above contempt' 

petition and as such, 1 am conversant with the facts 

and circumstancee of the CBSE, Being authorised I am 

auRptin competent to swear this affidavit on behalf of 

sllthg applicants. 

That the statements made in. this petibiOn 

nd in paragraphs 	 7 	are true to 

my kno wledge  and those made in paragraphs 	 W* 

are true to my infornation and rests 

are my humble submissions before this HOn'ble Court. 

And I sign this affidavit on this 	day 

of 	L7,199% at Guwahati .. 

Identified by m: 

Advocat',.C- 

/ 

epOflent 

sL 0L 

L 	
\/ 

zJ1zi 	GX 

/ 
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CENTRAL AIiM INXSTP)4TIVE TRI HUNAL 
GU1AP.ATI BENCH 

Original Application No274/95 
Date of Order* This the 22nd Day of February 1996, 

JUSTICE SHRI M.G.CIiAUDH.ARI, VICECWIPJJJ4 
.SHRI G.L.SANGLYINE HEMBER(A) 

Shr.j D,K.Borah and 29 others.' 

Al]. are working as Civiljâ Skttcth Board Operator and 
Safajq5 serving in the Office of the )4drninistratjve Commandt, Station Head Quarter, P.O. Rangapahar, Via Dimapur, Nagaland. 	

... 	Ucant 
BY . Advocate Mr,Adjl Ahrned. 

Unior of India, represented by the 5ecretary 
Defence, (;ovt. of India, 
New L)elhj. 

The Mjijnjstratjve Commandant, Station Head Quarter, 
P.O. Rangapahar Via-Dimapur,. Nagaland. 

By Advocate Mr.S0A].j, Sr.c.G.s.c. 

CHAIJDHARI J(VC) 

16 	
This is an application filed by 30 Defence 

Civilian employees Grot1fCand'D' serving under the Admjnj 

stratjve ComJandazit btatjon Headquarter. Rangapahar, Nagaland. 

They pray for direOtjons to the respondents to pay them 

financial benefits of Special Duty Allowance w.e.f 0  November 
1983, Special Compensatory (Rem0te;Localjty)A11owace w.e.f. 
1-4-93, House Rent Al1owanc .w.e,f 0  September 1986 and 
Field 5 ervjce Cc)nceJo w.e.f, 1-493. 

2. 	
The contentionurgJ and the various memorandums 

and orders issued by the Government of India from time to 

tjme.-cOn the basjsbf which these claims have been made are 

the same as In the case of applicants' in O.A.No.124/95 decided 

contd/- 
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3. 	Mr.S.'li Sr.C.G.S.C* anearing for the respondents 

submitted that although a written statement have not, been 

filed in this case the respondents adopt 0 same contentions 

as were urged by thth in O.ANo. 124/95 to oppose the claim. 

I- 
	

40 	 We have examined in detaileO all the relevant quostion .  

in respect of thLsclaimSinOe. the position is Identical with 

the applicants- in O.A.No.124/95 who-aie adopt reasons even
1.1 

in the order on that O.A. and passed- similar order in respect 

Iv of the applicants. 

(A) O.A*No*2 ?.IZ 95  

1) It is declared that SDA is payable from 

1-121988. 
k/ 

(a) The respondents are directed to pay. 5 only 

to such of the applicants who were appoin- 

ted outside the N.E.RegiOn but have been 

posted in N.E.RegiOfl Special(L)uty) Allowance 

sDA) with effect from the date of actual 

posting in Nagaland on or after 1-12-1986 

as the case may be in respect of each appui- 

cant and continue to pay the same so long 

as the concession is admissible. 

(b) 5  arrears from 'the date of actual posting in 

Nagaland on or after 1-12-1988 upto date 

to be paid within three months frori the 

date of receipt of copy of this order. 

it is declared that SCA(RL) is payable 

t from 1-10-1986.. 	,•Cc4-I' 

• (b) 	The respondents are directed to pay.to 

the ppl1cts SCA(RL) with effect from the 

dziteôf actual posting in Nagaland on or 

• 	 contd/- 
I. 
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after 1-10-1966 as the case may be in respect 

of each applicant and to. cbntinue to pay the 

same so long as the concession is admissible. 

	

Cc) 	rears from the date of actual posting in 

Nagaland on or after 1-10-1986 upto date to be 

paid within a period of three months from the 

date of communlcatj.onof this order. 

	

lv) (a) 	It is declared that FSC is admissible from 

1-4-1993 
/ 

	

(b) 	The respondents are directed to extend the 

FSC to the applicants In the prescribed mariner 

with effect from 1-4-1993 or from the date of 

actual appoint 'rit as the case may be in respect 

of each applicant upto date and to continue to 

give the same so long as admissible. 

	

v)(a) 	It 18 declared that HRA Is admissible as 

indicated below. 

(b) The respondent are directed to pay I-IRA to the 

applicants at the rate as was applicable to the 

Central Government employees in B.B-1,B-2 class 

cities/towns for the period from 1-10-1986 or 
i.ç from the actual date of a-polntmeht as the case 

may be In respect of each applicant upto 28-2--1991 

and at the rate as may be applicable from time to 

time as from 1-3-1991 upto date and to continue 

to pay the same at the rate prescribed hereafter. 

Cc) Arrears  to be paid accordingly subject to the 

adjustment of the amount as may have already been 

paid to the respective applicants during the 

aforesaid period towards HRAO 

contc3 
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(d) 	Future payrnet to be regularised in accor- 

dance with clause (a) above, 
Ce) 	

Arrears to be paid as early as practjcable 

but not later than a period of three 
months 

from the date of corflfllunjcatjon of this 

order to the respondts . 

The original application is a11od in terms of the 
aforesaid order 0  No order as to costs 0  

Sd/ VICE C4IRl;r 

Sd/ MEMBER (AoN) 

	

0 	 crtifled to be. true Capy 

	

0/' 	

0 

CC3rr (Fr-cfl 
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To 

The Adm, Camdt. 

StatiDn Head Quarters, 

D imapr,N agaland. 

Sub: Requesting for payment of Arear 
aectedSupeme Court._- 

Sir, 	 * 

Most humbly I beg to state that 	the Supreme 

court's verdict has gone in favour of us, a copy of 

judgment is enclosed herewith. 

I, therefore, request you to kindly take a 

ncessary action for the same. 

Thanking you for your kind consideration and 

necessary action please. 

* 

1• 
Yours faithfully, 

Sd/- illegible 

3/4/97 

( C S B 0  D.K. Bore),) 

I 
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